12.45 hrs.
Title: Introduction of the Contempt of Courts (Amendment) Bill, 2003.

MR. SPEAKER: On behalf of Shri Arun Jaitley, Shrimati Sushma Swaraj will introduce the Bill, which is listed as
ltem No. 20.

THE MINISTER OF HEALTH AND FAMILY WELFARE AND MINISTER OF PARLIAMENTARY AFFAIRS
(SHRIMAT I SUSHMA SWARAJ): Sir, on behalf of my colleague, Shri Arun Jaitley, | beg to move for leave to
introduce a Bill further to amend the Contempt of Courts Act, 1971.

MR. SPEAKER: The question is:

"That leave be granted to introduce a Bill further to amend the Contempt of Courts Act, 1971."

The motion was adopted.

SHRIMAT| SUSHMA SWARAJ: Sir, | introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-ll, Sect. 2, dated 8.5.2003.
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